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PassEp BY THE Lzcisuative CouNciL or INpia.

( Received the assent of the Governor General on the 5th February 1859,

An Act to amend Act XXX of 1858 (to provide for the administration of
the Estate, and for the payment Qf _ihe debts of 'th_e late Nabob of the
Carnatic). ' -

WHEREAS, in :'pursuance of the provisions of Section XIV of Act XXX
Preamble. of 1858, numerous declarations were filed in the Office of
the Registrar of the Supreme Court of Judicature at Madras,

within three months from the passing of the Act, by persons claiming to be
creditors of the late Nabob of the Carnatic, but as yéf, with very few

.exceptions, such persons havé not made é_,ny 'application to the Court under
the provisions of Section XIX of the said Act, to appoint a day for ascer-
taining the amount of their debts, or furnished any particulars of their claims ;
and whereas, since the passing of the said Act, two of the seals formerly
‘belonging to the said Nabéb have been unlawfully taken away by some person
or persons unknown and there is reason to believe that they have been feloni-
",*Qli’sl_)" stolen, and it is mecessary, in order to guard against fraud, to limit the
ntime within which béi*tieul_ars of the said claims shall be farnished, and to
“require all documents intended to be used in support thereof to be filed, and

also




also to enable the Court '
to fix a day for the:
follows 1~ Lo

rnment of Madras
It 1s enacted as

“the.. provisions of
in the Office of the
Madras, full parti-
fter. the publi-
cation of thxs Act in 7 within such time,
not exceedmg one i : alléqud;_.by :t_he
said Court or a J hich ‘may appear to
the said Court or- ‘

declaration has been ﬁled

culars of ‘his claxm

If the particulars filed as above provided be insufficient, the said
1€ partielars be insuff Court or a Judge thereof may, upon an application
cient, Court on epplication o the part of Government, make an order for the
may order further vparti-
culars to be filed withina  filing, within a time to be specified in such order,
specified time. . .

of such further particulars as the said Court or Judge

may consider necessary.

I

IIT.  If the pafti_culars be not filed within the time limited by Section I
of this Act—or in the case of an order for further

If particulars benot filed . . . .
within the time Limited, particulars under Section II of this Act, if such .

;‘r";gg;‘{{fn‘g" be barred from £, ther particulars be not filed within the time limited

by the order—the said Court or a Judge thereof, upon
an application on behalf of Government, shall make an order barring the
claimant from proceeding under Section XIV or any subsequent Section of
Act XXX of 1858, and from the benefits of the provisions of Section
XXV of the said Act; and in such case the claimant shall not be entitled
to proceed under Section X IV or any subsequent Section of the said Act, or
“to be paid under the provisions of Section XXV of the said Act.

IV. Every
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IV. Every person who has filed a declaration under the provisions of:
Section X1V of the said Act, shall file in the

ime limited for fili - o
dof;‘;inl;“t‘ifebe Ted 1o Office of the Registrar of the said Court, all

support of claim.

documents intended to be used on the investiga-
tion in support of his claim (whether the same are intended to be used as
independent or corroborative evidence or otherwise) within one week after the
publication of this Act in the Fort Saint George Gazette, or within such time
not exceeding one month from the time of such publication, as may be allowed
by the said Court or a Judge thereof for any special reason which may appear
to the said Court or Judge to be sufficient. “

V. Whenever the particulars of a claim or any document is filed under
A the provisions of this Act, a memorandum shall be made
emorandum to be made

on particulars of claim or  thereon of the date on which the same is filed.
documents, of the date

when they are filed. S

VI. The Solicitor to Government, and such other persons as may
iy be authorized by him, may-examirie arid take copies of
Solicitor to Government . v )
mey examine and take the particulars of any claim or of any document filed

copies of particulars, &e. .. .
: under the provisionsof this Act.

VII. No document shall be admitted in evidence in support o-
No document to bere- any claim, jor used by the claimant upon the in-

ceived in evidence in sup- . . Ny e e . g . > .
port of claim, unless flod vestigation ‘'thereof -inder Section XXII of the

o as required by th‘is Act. said Act, unless the same shall have been filed in
the manner and within the time required by this Act; and upon every in-
vestigation under Section XXII of the said Act, the

claimant shall be bound by the particulars of his

Claimants to be bound
¥ by partionlars.filed, .

claim, ‘in the same manner and to the same extent as a plaintiff is bound
by the particulars of hi_‘s demand in an action brought in the said Court.

VIII. Whenever




XXX, of 1858 notneces-

VIII. Wihenever. - been filed under

be ‘necessary for
tion XX of

1 particulars of elaim
are filed .under this Act,
particulirs ~ under - Act

sary.

as or a Judge there-
f of -the Government
rtaining the amount
\e; filed -a declaration
" {Hesdid * Act, and in such case
notice of the day so “appointed 's:hallyy be given to the

Supreme . Court; to.ap-
point a day for ascertain-
ing the.awount dua ta:any
person who has filed de-. °°
clarations tinder Aet XXX
of 1858.

claxmant ‘/The.'d;ay;BO ;appointed shall not be less:than twenty-one days from

 the:fime, when: the said. application. shall:be- made.

'X. If the claimant shall appear on the day so fixed, or on any other day
to which the Court may think fit to postpone the investi-

Proceedings if claimant

appeer on day fixed. gation,. all such proceedings shall be had for ascertaining

anid determining the ameount due to the claimant, and for payment of the
amount so aseertained, as if the day for .ascertaining the amount of the debt
had been appointed upon the appliéationwof :the claimant under Section
XIX of the said Act, except that it shall not be necessary for the

:claimant to furnish particulars under Section XX of the said Act.

XI. 1f the claimant do not appear on the day fixed as provided by Sec-

Proceedings if claimant tion IX of this Act, or upon.the day to which the Court
do not appear on day fixed. gy postpone the investigation, the. Court, upon.proof of

~service of the notice required by Section IX of this Act, shall make an order
‘barring the claimant from proceeding under Section XIV or any subsequen;

Section of Act XXX of 1858 and from the benefit of the. provisions of Section
XXV of the said Act; and in such case the claimant shall not be entitled to-

sproceed under Section XIV or any subsequent Section of the said Act, or to

be paid.
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be paid under the provisions"bf Seettin XXV of the said Act, unless within
one week from such day, or within. such time as- the said Court or a Judge
thoreof shall appoint for investigating the cxcuge for not appearing, the Cour
" shall be satisfied that he had a reasonable excuse for not appearing and shallﬂ
fix another day for the hearmg of his claim.




